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(e) if so, the reason for delay in 
taking over and running the Bttatta?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN). (a) 
No, Sir.

(b) and (c) The writ petition of 
the previous owners is pending be
fore the Calcutta High Court, which 
had earlier issued an interim order 
restoring possession of the Coke plant 
to them. No communication was re
ceived by the Government from the 
owners but their solicitors had written 
to Eastern Coalfields Ltd enquiring 
whether they would be willing to 
settle the matter It has. however, 
been considered advisable to await 
the orders of the High Court

Absorption »f Miners with p. F.
Account in Collieries of BCCL

8315 SHRI A K ROY Will the 
Minister of ENERGY be pleased to 
state

(a) whether Government had pro
mised during the time of nationalisa
tion of Cokmg and non-coking coal 
mines t0 accommodate all the work
men at the first lot having Provident 
Fund Account;

(b) whether despite the promise 
some miners with Provident Fund 
account have been left out, specially 
in Madhuband and New Standard 
Lodna Colliery (BCCL); and

(c) whether the Provident Fund 
record is more important than ttuit 
of the private employer; if so, reasons 
therefor and whether Government 
would review the case of those miners 
with Provident Fund record but ua«
absorbed in the BCCL?

tHE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a) 
to be) It *as decided to accommo
date workers who **d been members 
of the Coal Minis IVovident Fund as 
the record of the private employers 
were aot always reliable. Claims of

all such workers were considered at 
the time of nationalisation and at 
review is called for Position in ree- 
pect of Madhuband and New Stand
ard Lodna Collieries will be ascer
tained

Suwiy of Heavy Water by USSR

8816 SHRI RAJENDRA KUMAR 
SHARMA Will the Minister of ATO
MIC ENERGY be pleased to state

(a) whether USSR ha& supplied the
2nd instalment of heavy water te 
India’s nuclear power plants; and

(b) if so, the details of the agree
ment?

THE PRIME MINISTER (SHRI 
MORARJI DESAI) (a) and (b) The 
USSR has contracted to supply 208 
tonnes ot heavy water of which SS 
tonnes were received in 1876 and an 
agreement has been reached for sup
ply of a second instalment of 70 ton
nes Out of this, a quantity of 16188 
tonnes has already been received and 
the balance is expected to be receiv
ed during April-May, 1978 The re
maining quantity of 75 tonnes agauuft 
the original contract is also expected 
to be received during 1978

P o e U a g  a t  8eaior OAdaia

8S17 SHRI NATWAR LAL B. 
PARMAR:

SHRI HARI SHANKAR 
MAHAL*:

Will the Minister of HOW  
AFFAIRS be pleased to state

(a) the number of Senior aSctab 
of All India and otter organised ad
vices who have been at the centre Hr 
n a n  than five pears; and
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(b) how rainy of these have been 

sent beck to the 8tet« Government 
recently.

THE MINISTER OF STATS IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): (a) As on 
1st January. 1078 there were 57 offi
cers belonging to AH India and other 
organised Services serving at the Cen
tre at the level of Joint Secretary 
and above for more than five years.

(b) Orders for reversion to their 
respective cadres/states have been 
issued in respect of 27 officers. Of 
these five have already handed over 
charge while 22 are to revert by 90th 
June, 1978. In addition, two other 
would retire by the end 0f July, 1978.

Miso* returning from China

8318. SHRI M. RAM GOPAL RED
DY: Will the Minister of HOME AF
FAIRS be pleased to state;

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether Government has seen 
the reports published in the local 
dailieg of the 9rd April, 1978 regard
ing the gang of Mizos who had crossed 
into China last year for training are 
on their way back to Mizogram; and

(b) if so, the steps taken by Gov
ernment to check their re-entry?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANEK LAL MANDAL):
(a) The Government have seen such 
a report in the Press.

(b) Strict vigil is being maintained 
alonf the international border.

N W  Atm* ** n a h w i i  el 
•Me M M r m m **  M i Chairman

•Sli. SHUI M. RAM GOPAL RED- 
DY: «|le Minister of ENERGY
b« pleaead to atets:

(a) whether Government tore 
taken any follow up action on As 
recommendations made by Start* 
Power Ministers and Chairman of the 
State Electricity Boards at the Com- 
ference held in January, 1971; ml#

(b) if so, the details thereof?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN); (a) 
Yes, Sir.

(b) Follow-up action has been Ini
tiated on the various conclusions at 
the Power Ministers' Conference and 
the recommendations of the Conference 
of Chairmen, State Electricity Boards. 
Among other matters, the targets of 
thermal and hydro generation for the 
year 1978-79 have been finalised ami 
the State authorities have been add
ressed on issues concerning them such 
as arrangements for high-level moni
toring of power programmes with a 
view to ensuring that prescribed 
commissioning targets are achieved.

A Standing Committee of the Power 
Minister’s Conference has been tet 
up to review, from time to time, the 
implementation of recommendation* 
of the Conference of Chairman, State 
Electricity Boards as well as the 
“action-points” of the Power Minis
ters' Conference.

IS 1*8.
MATTERS UNDER RULE 877

(1) Rcromrm ntrraq* strata *r caaoat 
woaxsas or L.I.C., Caucom

MR. SPEAKER: Now. calling mat- 
tan under Rule t77. Shri tffraaen. 
I* not here. Prof. Dili* Chakravarty. 

PROF. DIUP CHAKRAVART*: 
(Calcutta South): Thank you. Tartar- 
day X wa* not permitted....




